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Poor Peasants of in Delhi 

SHRI PRANAB MUKHERJEE: Unless the 

process is complete, it cannot be sent to the 

Government. The Government can bring a Bill 

after the process has been completed by that 

Committee. 

SHRI NILOTPAL BASU: I was very clear 

that the Bill is under the consideration of the 

Standing Committee. That is why there is more 

urgency to have proper coordination between 

the Standing Committee and the Government 

so that the Bill is passed in this Session itself 

THE DEPUTY CHAIRMAN: The Standing 

Committee should send the report. 

SHRI PRANAB MUKHERJEE: Let the 

Committe consider the Bill. If the Ministry 

delays the report after it has been sent to it by 

the Standing Committee, we can pass on the 

buck to the Ministry. (Interruptions) Mr. 

Nilotpal basu, please don't dictate how quickly 

or how fast the Standing Committee should 

deal with it. Then it would be another 

dereliction of duty on our part. Please don't do 

that. It has never been done. The Department- 

related Standing Committee takes its own time 

to complete the process, and I think, Madam, 

you should stop him from doing that There 

should be no reflection on the functioning of 

the Department-related Standing Committee. 

{Interruptions) 

THE DEPUTY CHAIRMAN: The 

Department-related Standing Committee is an 

extension of the Parliament itself. The 

Committee is seized of the mater. A Bill of 

that magnitude, which covers even the Prime 

Minister's office and every other functionary, 

has to be examined and the Committee- 

whoever be its Members and Chairman is 

looking into all the aspects of it. Now, until 

and unless the Committee has laid its report 

on the Table of both the Houses, I don't think 

we can have the Bill, and it was rightly pointed 

out by the former Minister, Mr. Pranab 

Mukherjee, that we cannot direct the 

Committee which we have appointed because 

it is a part of us. We can request the Committee 

because now the matter is in the hands of the 

Committee. We can request the Committee to 

expedite the matter, but we cannot put the 

blame for delay on the Parliamentary Affairs 

Ministry. 

SHRI NILOTPAL BASU: Madam, I am not 

criticising. I am just drawing the attention of 

the House for expression of greater urgency 

because o the prevailing circumstances. 

(Interruptions) 

THE DEPUTY CHAIRMAN: I am quite 

sure that there are Members from this House 

also in the Committee and there are Members 

from all political parties. You can, at your own 

level, talk to them and see that they expedite 

the matter and take this into account. 

RE. DEMONSTRATION BY POOR 

PEASANTS OF KERALA HILL 

REGIONS IN DELHI 

DR Y. RADHAKRISHNA MURTY 

(ANDHRA PRADESH): Thank you, Madam. 

I rise to bring to the notice of this august House 

an agitation which is going on now outside the 

precincts of the Parliament House and some 

of our Members also had gone there to express 

their solidarity with the agitators. As far as my 

information goes, a number of agitators, along 

with our own Members, have also been 

arrested. The problem is about one lakh 

peasants in Kerala, specially in the eastern hill 

areas of Kerala, who occupied some lands 

belonging to the Forests Department some 

decades ago. They reclamated the land and then 

began cultivating it and started living on those 

small pieces of land. Now the problem has 

arisen because the Forests Department is asking 

them to vacate these lands. All of a sudden, 

Madam, after spending decades of their lives 

on these lands, after spending a lot of money 

and energy in reclaiming these lands, they 

cannot go out and make a living outside. And 

suddenly, they cannot shift their occupation at 

this stage. Therefore, the Revenue Minsiters' 

conference that was held last year, had also 

recommended that these lands should be 

regularised and the required amendment to the 

Indian Forests Act be made. If that Act is 

amended in a suitable manner, lakhs of these 

poor fanners who have been living on these 

lands for the last so many years, can have their 

living. That is the urgency of the matter. 

Hundreds of people representing one lakh 

peasants have come to this city and they are 

courting arrest. 

I request the Government to look into the 
matter urgently to save the jives o? these 
people. Thank you, Madam.   - 
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Rifles of Ammunition 

DR. (SHRIMATI) BHARATI RAY (WEST 

BENGAL): Madam, I also associate myself 

with his Special Mention. May I take a minute, 

Madam? 

THE DEPUTY CHAIRMAN: No. You have 

associated yourself with it, and your 

association is appreciated, by everybody, I am 

sure, because this is how I can finish the work! 

RE: AK-47 ASSAULT RIFLES LYING 

UNUSED FOR WANT OF 

AMMUNITION 

  


